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in the administration and in the judiciary.
Therefore, the administration and the exe-
cufiv, should honeur th, judiciary of
Jammu and Kashmir should honour the
verdict of the courts. Sich people should
be left on Dail against whom nothing is
found bv courts and who are bailed out
even under so diffjcult and hard provisions
of an Act as the Terrorist and Disruptive
Activities Prevention Act which is in force
in the State,

Fourthly, I submit that the Disturbed
Areas Act and the Armed Forces Special
Powers Act have given so very wide
powers to the police and to the security
forces that our experience has shown tirat
those powers have been wrongly used, have
been abused. By abuse of these powers
the people have been further aliemated, It
is submittad that, having tried those laws
in other parts of th, country also, we
have found that those are counter-produc-
tive Therefore, why persist with that?

W, mav set the things right, but by
that time much water would have flowed
down the River Jhefum, Therefore. the
carlier we rise to the occasion, the better.

In Assam, the Government of India
gave general ammesty which has had a
good result. Fverybody will reafise, un-
less you give general amnesty, a man who
has become an outlaw, has to remain an
outlaw. He can never return to the ner-
mal life. We, in fact, give lead to that
condition in the State oy to armed struggle
in ths State by leaving people with no
choice to return back. Therefore, T would
urge that the Government should take bhold
and alsp quick steps in Jammu and Kash-
mir in thy shape of giving the people who
are held or who are at present stated to be
with the armed strugele in any manner
amnesty They have to be told that they
shall have ammesty from the State in
case they return and lav down the arms.
Thesa are the things which can be done
in order to improve the conditiong in
Jammu and Kashmir. Moreover. there is
a political difficulty.

THE DEPUTY CHAIRMAN: We arc
nnt having 2 disession on the Jammy and
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Kashmir problem. Your special mention
has a very limited scope,” I have given
vou enough time,

SHRI SHABBIR AHMAD SALARIA:
I am finishing with this last sentence.
There iv a political reason and a political
brenkthrough has to be made, The people
of Jammu and Kashmir want that their
constitutional relationship ~ with  India
should’ be on the basis of what it was at
the initial stage in 1952 On that scote
also, talks can be held......

THE DEPUTY CHAIRMAN: Shi
Satya Prakask Malaviya.

SHRI SHABBIR AHMAD SALARIA:
...... with the people of Jammn and
Kashmir and then alone the conditions
can be improved.

THE DEPUTY CHAIRMAN:
Satya Prakash Malaviya.

SHRI SHABBIR AHMAD SALARIA:
In the present...(Inzerruption) . . which
will Jead s nowhere. Thack you,

Shri

NEED FOR INCLUSION OF MANIPUR
LANGUAGE IN THE VIIITA SCHE-
DULE OF CONSTITUTION

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Madem, T rise to
make a piea for the inclusion of the
Muniouri language in the VIII Schedule
of the Constitution of Tndia

Maunipur i3 a very important State of
oup Union and has a population of atout
19 lakhs, Tt has a [iteracy rate of 60.96
per cent. The percentage of literacy among
males is 72.98 and that among females
is 48.64. Thy demand for the inclusion of
the Maripuri language in the VIII Sche-
dule is heing voiced for the last many
years and it has really become an emo-
tive issue.

In September 1991, an all-party delega-
tion called on the Prime Minister, Shr
Narasimha Rao, and made a forceful plea
lo includ, Manipuri in the VIII Schedule
of the Constitution. It was reported in
newspapers that the Prime Minister assur.
¢ the all-party delegation that an amend-
mint 1o the Constitution, to *aeinds Mani-
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puri in the VIII Schedule of the Conmstitu-
tion. would be introduced in the mext
Session of Parliament. That is, the cor-
remt Sestion. Ancther delegation called or
the Prime Minister on January 24, 1992
tc press the demand ang the Prime Minis.
ter i1 again revorted to have given an
assirance that the Bill wonld be introduc-
ed soon.

Manipuri is not only the official largu-
age of Manipur hut it is spoken widely
in several other parts of the country also.
1. therefore. urg: upan the Government of
Tndia to brine a Bill in the current Session
of Parliament for the inclusion of Mani-
muti in the VIIT Schedile of the Constitu-
tion and4 thus concede a long-pending
pacular demand.

SHRI MURASOLI MARAN  (Tamil
Nadu): Madam. T fully associate with the
exnression made by the hon. Member.

|
SHRI W, KULABIDHU SINGH
(Manipur): Madam, T also associate. I
wou'd Jike to take half a minute.

T 4150 made a special mention in the last
Winter Sescicn on 25th November 1991.
The Home Minister’s reply to that special
mention mads. by me was not very co-
operative. I do not know why the Prime
Minister was o cooperative but the Heme
Hinister’s reply was not so cooperative.
I' am afraid whether th, Home Minister's
rep'y was with the consent of the Prime
Minister or not.

In this connection, Madam, we are con-
cermed about our young men resotting to
violence, In order to curb this tendency
to wards viclence, a section of the people
are going on n peacefu] hunger strike in
every nook and comq; of villages.

THE DFPUTY CHAIRMAN: Please be
briet. You associate., That is all. Shri
Ramdas Agarwal,

SHRI W. KULABIDHU SINGH: Re-
lay hunger strikes are going on in cal-
leges. including the Manipur University.
The Vier-Chancellor,
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THE DEPUTY CHAIRMAN: shri
Ramdas Agarwal. .

SHRI W. KULABIDHU SINGH.
...lhe path of peaceful means, When the
demand is very reasonable, I think the
Government of India will be pleased to
introdoce the Bill in this very Session of
Parliament.

Likely retrenchment of the Employses in
Indian Engineering Export Promotion
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